oyeleres.

CENTHAL ADMINISTPATIVE: Th IBUNAL
GUYAHATI BENCH:GUWAHATILS

&MW MINAL APPL ICKTION NU.W/O? 6}7};7’(@
. e '. VW Oaﬂ 4%3 .'44 gY) . . .applicant.

versus

. ® » . . (
Union of India % Ors . ﬁ ’\/ Respondents.

. Far the s~plicant(s) /\6/ ﬁ < ‘Mﬁ/‘[mﬁ/
| | M. S danmes

Mo LK. ﬂ\/wva’
For the ifiespDndentS oooooo « 4 o s soane
- e w e i e ewe e .—...n..i...-,,.:.l..,.m..,.._..._..‘__.- u‘.-.f..__,.,m.-,um
NUTES DF T iz NEFIC:TH)K oo baie S _ORDER _ e~

2? .11.00 present : The Hon'ble Mr Justice

3 ' D.N.Chowdhury, Vice=
ﬁ?(/oab& fé W/m :

Chairmane.

Heard Mr U.K.Goswami, learned
counsel on behalf of Mr B.K.Sharr
Issue notice to show cause a:

i
N
SN
S S
TN
)
w

, to why a contempt proceeding sha
'‘not be drawn up against the alle
t

(w o?jr/; Fov> W
,contemner . Returnable by four we

§
t
S
1
t
/P &Pm\(éé«. %zu 4
° : - List on 1.1.2001 for show Comm
o W ,@‘ &’fmvé@‘ . :and further order.
o Casf /p«/z v '
) e '
1
1

Vice-Cha
Pg

t
L
1
!
t
t

1.‘.1.2001' List after service.
I : "
‘ ! airma
W%\ 7(4\‘\%9 mk | | Ve
\ |
30.1.01‘" ~ Await Service Report. List
_ / _on. aawwvt\f m&y\ S —~ 162,01 for orderss - - 7"
QoA lm,ﬂ?f vf’o \&\\X(’\%\J\ |
- T o ?3\,\\“ Member Vice-Chairma
. v
ecton ticd 29/1/00 @mmmcd& im |
L Eoshonclin, + No 1 135 LAD  1Exexe2 KA RXXERX REXRAREXKECE
Yoot alons sy -%/@ | MXXKKRRXSKAKENERK R KRmxXxhx
Wole. 4)&; J%M W rotsd 57/2./«0 |
\yj " | Vice~Chairm




o CePesq o 2000 . | | | -\

" - | Y, T
Ruanan e Szepord e |
Qhl awelWodf

O
16,2401 The respondents has submitted the’
replys The learned counsel for the
applicant prays for adjournment to
examine the case., Prayer is allowed.

\/%/_\ JNo. §kow Cecuse hony

hot o %M ' - List on 26.2,01 for orders.
1S | 2000 . . Member Vice=Chairman
im
18 - 2~ 20| 2642.01 The case is ready as regards
. exchange of written statement and re join-
] d )
AAE o poibon e ptse e 1r
- §pp > ' List on 12.3.2001 for order.

R A \b M ard
M&ﬁ&asewmw

. .o ‘ .Member g " Vice=Chairman
. - P9 v
P
124301 . case 1s ready for hear:.i.ng. List 4

for hearing on 14.5.01.

T o e .
h«éﬁw o *\U\Qﬁ/ Menber | 'Vice/-t'h:;
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'24.5;01 . 'The jddgment and order dated 25,10.2000

| in O«AeNoy357 of 2000 ¥u has been *

AR implemented, Accordingly, Contempt

proceedings is closed.

Nl =

Member V.i.ce-Chaiman
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-BEFORE : THE .CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH. -

Cﬂnte&pt Fatition Nauéfu_u/ﬁﬁmm.

i

i N
s EVIED TR @TSELY
Pl e Aot nistrativa Tribunal

o7 iy

' EEDI i3 M
» urshatf 3Ieneh =

—— — -y,
—

0.8, No. 357/:000.

e s i e e ey

Shri Sujit Das % Ors.

tnion of Indiai& ars,

IN THE MATTER OF :

An application under Section 17 of

the Administrative Tribunal  Axt
s o 1985. for drawing up contempt of -
Court’s proceedings for nian

L

implementation of judgment and order

ated 25.10.2000 passed in 0.A. No

£

257/2000.

IN THE MATTEE OF :

An‘ applicatian under section 24 of
the CAT (Frocedure) Rules 1987 far
evyacution of the arder dated_
25.10.2000 passed in 66- N .
'357/2wmm. .

AND

IN THE MATTER OF :

1. SUJIT DAS

2. EAJAL. NATH.

3. KAJAL DAS

4. BADAL BANIE

36
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5. NARU CH DAS
6. FARITOSH CH DAS
7. SHYAMAL EISWASH
‘8. SATYANDEA EUMAR DAS
5. AJAY KR DAS
1. FARESH MALAKAR
11.PARESH DAS
12.FRATAP MALAKAR
3.PARTMAL MALAKAR
v | | | 14 .8AMBHU DAS
L : 15, MAINUL HAGUE LASKAR:

16 . 5ANEAR ROY

All  the L& appiicéntﬁ are working as casual  labour
under the Sub Divisional Officer, Telecom, Halflong since 1986
and 13987,

- o cwsusnexsanenaanns ApPplicants.

- VERSUS -
N | o 1. Shri C.E.Nair,
General manager,Telecom Silchar Diwv.
2. B.B. Chakravorty
Sub Divisional Engineer Telecom (Gr.)

Halflong.

3

. 8Bhri Anjan Dutta Choudhury
Sub Div. Engineer, Telecom (Fhones)
Halflong.

eroneassaamEspondents/Contemners.

The humble application on behalf of the above named

petitionerss

=27
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MOST RESPECTRULLY SHEWETH:. :

1. " That the petiticners above named have filed this
ariginal application making a grievance.against the ‘action of the
respondents  in not considering his case for regularisation  and

for grant of temporary status in the light of various oivculars

issued by the Govi.of India. o =

c2 Lo Jhat cin - the afaresaiﬁ'ﬂgﬁa the Han,ble Tribunal was

plaaseé to issue notice to the respondents and-after'hearing the

parties to the proceeding the Hongble Tribunal with a further

~interim  order directing the respondents not to disengage and  to

allow the petitioners/applicants in the 0A to continue in their
respective posts during‘the pendency of the 0A.
A capy of the order dated 25.10.2000 is annexed

. ‘ ‘herewith and marked as ANNEXURE-1.

*

3. ' That:the aforesaid order dated 25.10.2000 has been duly
caﬁmunicated to the Contemners/respondents to do the needful but
the same is yet tb be implemented., The épplitants at the time of
filing of the DA have been warking lQnder the Contenmer No.l
mainly in the office of the contemner No. 2 &-3. However: inspite

o f repeated requests their services have not been utilised as

.per the direction issued by the Hon’ble Tribunal .

‘ ‘ ) . . . v )

4. That the petiticners beg to state that the contemners

'having full and detail knowledge about the order have viamlated

~ the .said arder dated 25.10.2000. The contemneVS' have willfully

and deliberately viclated the said order which has resulted
tvemendous financial loss to the patitianers/applicants movre S0
same is in direct canflict with the order dated 25.10.2000. It is

nateworthy to mention here that the said order dated 25.10.2000

still in cperatisn and viclation of the same by the contemners



~ Y- | b

has made them liable for contempt of Court’s proceedings.

T That the bétitianevs beg to state that the order dated
25.10.2000 is very ﬁleér and hence the respondents in any manner
can not interpret the same in tune of the present circumstances.
in fac%, thgy are liable toc be punished under ihz c&ntemp% i f
Emgrt’s Frocedure Fules and apprdpriate direction may be iszueé
o the contenners for implementatian af  the order dated
25.10.2000, invoking Hule 4 =f the Central Administrative Trib-.

unal (Frocedure? Fules 1987.

w

. 'That tﬁe pe£itimneré ha?e filed this contempt .petitimn
bonafide and tm'secgre the ends of justice.

In the premises aforesaid, it is
most respectively prayed that your Lord-
ships would graciously be pleased to draw
contempt  of Court’s pruceadings. against
the contemners for willful and deliberafe
vimlation of the arder dated 25.10.2000
passed in 0.A. No 337/280@ and  to pass
necessary order for implementation of the
sald order dated 25.10.2000 involing éule
24 of the Central Administrative (Froce-
dura? Fule 1987 and/or pass -any  such
mrdevfméders as  may be.deemed fit and
proper ﬁanﬁidering the facts and Circoum-
éﬁancea of the case.

And for this -, the petitioners as ;n duty bound shall

BVEY pray.

£
u



DEAFT CHARGE

WHEREAS the contemners are liable to be punished under

the Contempt of Court’s Froceedings for wiliful and deliberate

vizlation of order dated 25.10.2000 in 0.0.No.357/2000 (Sujit Das

% Ors versus U.0.I. % Ors.) passed by this Hon'ble Tribunal.

40
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AFFIBAVIT

I+ SBhri ,Bujit Das, son.of Ananta Das, aged about 32
vyears, at present working as Casual Mazdoor, under Sub Divisional
Officer, Telecom, Haflong, do hereby solemnly affirm and state

as follows

1e That I am the Petitioners in the aforesaid Contespt
Petition and as such fully acquainted with the facts and circum-

stances of the case and hence competent to swear this affidavit.

Za 'That the statements made in this affidavit énﬁ in the
atamm?anying petition in pavagraphz | ‘ } 3 2 4; aéi65 and
. are btrue to my'kﬁéQiﬂﬁg& and those made in paragraphs

2. are matters records thch I believed to be - true

and the rests are my humble submission before the Hon’ble Tribun-
. ; p;

al and I have not suppressed any material facts of the case.
And 1 sign this affidavit on this the 2744 day of

/Vounwnbol*

e 822000

S | Sugi Pes:
Ide ti;iff by ¢ - v
Agrocate. ' ' ' Deponent.

Solemnliy affirm and declared

by . the deponent, who is identified
by' Shri U.E.Nair,fAdvocate on this

the th Day of Nov 2000.

1



. o - F- 3 ANNEXUP\E~ 1

! ) —m—

< CE.[\JTBAL /\DMII\ ISTRATIVE TRIBUNAI 0\
GUW AHATI BENCH; GUVHATT 5 :

ORIGIN-L ~PELICATION NO, =25 f/??f)f’ 0

. S, *—>‘r‘/7fw=~z PIE L E7S | arLICWTS

Versus,

L T O Respondents,

J«IJVO.L,,\IE //7 - . SW d W[<WD

Union of India gors , .

FOR THE RESFOMDENT (s) C&S( -

——~-—_-—_—.-'M- L
..-.‘_.,...--........_._..._.—.-_..-........._._....—..-—_._._......

Qotes of the Reqistry ! DATE Y QQUBT!LS.OEDER. . _ _ _ _
5.10.08 present : The Hon'ble #Mr Justice D.N.

1
? Chowdhury, Vice-Chairman.
: Heard iAr 8.K. Sharma learned counsel
! for the agolicants and Mr A. Deb Roy,
: learned Sr.c.g.S.C for. the respondents.
1 Application is adm1tted, Issue usual
: notice. Call for the records.
List on 24.11.2000 for written state
-ment ahd'furphef-ofders. ‘
_- Heard wr sharma on the interim reli-
: ef prayer. Alsdxheard Mr Deb Roy.
' | Issue notice to shcw .Cause .as to why
the interim order as prajed for 9ha11 not
be granu_d. lxc_t.urnable by tour weeks.
List on 24,1}f2000 for crder, In
the meantime the applicants shall mot be
disengaged and'the’rQSpondeﬁts are
directed to allow thea to continué in
their respective service . . v \

JISTTOspRaTe VIR T SR

Sd/=VICECHAIRMAN

TRUE CORY
| 13-

.m.?%.f:{f o M :

afaeth ( sahe Yl
Gontral Admlni;':r“‘i ra Tribuns)

- -; Y
i wne (B
Quwahati B+, C wwaha¥-§

mepd caadls, sEd



.
WA

R e a

=i

praesently

THE

afla grasiw AT | |
Central Admiristrative Tribupal ; z
| 3FER 2T &
qagiel L8
Gewahsati B .2h

Bro on)y

L ,
CENTHAL ADMINISTRATIVE TRIBUNAL.,

GUWANATT BENCH, GUWAHATI.

I THE MATTER OF =

CONTEMEY LASE N 447 2REe

a\x\?&mgno;q N 35 l2eew

CSuiit Kumar Das & 15 Others

S i

Weir

cee FETITIONERS

VR ELLS

1. Ghird CoB.Nair,
fGeneral Manager, Telecom
Circle, Silchar Division.
e Bhri B.E.Chakraborty,
Sub-divisional Engineer
Telecom (Gr.), Haflong.

" Bhri Anian Dutta Choudhuey,
Sub~Divisional Engineer,
Telecom, (Fhones), Haflong.

, . e w o RESFONDENTS.

A

]
=z

THE MATTER OF 3

¢
Je

I2hS R 200y

H‘\’ o QL.LT_

ﬁffidaviﬁwiﬂwdppmﬁitimn filed by the

respondent/ alleged contemner Mo.l.

GHOW CALISE REMLY ' '

C.B.Nair, aged about DO 3ysars,

ing as General Manager Telecom,

Gontd...p/-
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affirm

am the Fespondent Mool in the instant

i

a

omed
H
u

conhtennt

ition  and as such I am  compete

- 3 :
appli

this affidavit.

having besen served upon

same arnd wunde

bood the

the outset the deosonent  be

correchly

Righlight soms- Ta

placed  in  the before  the

Gentral  fodmini

applicants were Jdiser

ard prioe The interism order  was

by

ral  ales did not order for maintaining s

L0
i

circumstance the guestion of not to

ariss, There-

dissngagement the applicants
fore, the contempt petition i not maintainable

imsofar the answering respondent ls concernasd.

Tl s

in paragraph 1 of the Contempt

The deporns the applicsnts

do not fulfil the reguirement of continQous service

Contd...pd-

gone through the



L]

of 240 days in a yvear as stipulated in the. guide—
lines formulated by the SGovi of Iﬁdia'.fmr giving
temporary status. It may he ﬁtét@d herein that the
Govi of India, Ministry of Communization vide its
letter No. 269-4/93-8TN-11 dated B7.12.1i999 . has
gpecificaily stated that the Casual Mazdoors wihi

have not rendered at least 740 days (286 days in

the case of Administrative Offices abserving 5 days

a week) of service in a year on the date of iceus

of  the order should be t@rm;nated.Furth&rg the
petitioners were aalied for app@aringl before  the
Scrutinizing Committee of Casual Hazdoors and  they
all app@ar@q accordingly. However, the Cmmmitt@w
éft@r careful cmnﬁiderati@ﬁg found only ﬁhri Bujit
Das to  have worked for 240 days in  one calendar
year,;  but was not engeged on @1.28.98  and after-
wardsg in DOT. The Committee as suwch did not  recom—
mend  his name for rwgﬁlarigatimﬁn Thereafter., his
tase was forwarded to the Chief General Manager,
Telecom, Guwahati fm} decision before final dispos-

al of his representation.

A copy of the aforessid letter dated

RV 1R. 1999 is annexed herete and marked as  ANNEX-

URE~T ,

Contd. ..p/-



~

Fs
i
Fuomed.

4, That with

in paragart

ke
medore to that, the petitionsrs wers nob in engage-

ment undse the re

pondents and as sueh the guesilon
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not &

e Thery i
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ae per bhe Bovh of  India’s

time to Lims. Theretfore,

there is no wilful disregard or viol

the order by Hon ble Tribunal. Furthere,

it omay b capplicants have mislead

T ibun

-

2E,10,8 nisrepresentation of facts and,

therefore, b tition as we

mal Application is liable to be
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e
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Thergfore, there is no apparent wilful viola-

tion and/or di i

toy the order dated 25,10, 7200

of  this Moo

w0y, LT howsver,

there is any uninbenti

the deponent

tenders

unconditional apology -before this Hon'ble

Mo " hile { il

all efforts  were o

passsd by th
case of the applicants who wers

prioe to the interim order, was

g ante” to

2i. I fact

orcer on

the  pebitionse

the applicants were already  disen-

@1,

not order

facts and oircumstanoes

sl

procesding iz

issued on bthe answe:

Contd. oo/
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‘Te is further stated that the - 5Urv1cea cf nll, ?he
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Guwahrsati B-ach

BEFORE THE CENT&AL ADMINISTRATIVE TRIBUNAL
B

GUEWANATT BEMCH}

I, Shri .

SO  years,

UWAHATL .

A}

IN THE MATTER OF :

CONTEMPT, RASE NOL. 44/ 2080

aisma~ O A WD T5% | 2.es

Suidit Eumar Das & 15 Others ' :
aen FETITIONERS

BT GLIS -

1. Shri C.E.Nair,
Gerneral Manager. Telecom
Circle, Bilchar Division.
C2. CBbhri B.B.OChakraborty,
SBub-—divisional kEngineer
Telecom (Gr.), Haflong.

Ha Shri Anjan Dutta Chouvdhury,
Slhb~-Divisional Engineer,
Telecom (Fhones), Haflong.

‘ e » e REBFONDENTS

w3y ed -

o
=

THE MATTER OF @

El

Affidavit-in-opposition filed by the

Crespondent/ alleged contemnegr No.Z.

SHOW CAUSE REPLY

Rinoy Bhusan Chakraborty, aged - about

pressntly working  as Sub-divisiona

Contd, .p/—
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Lines foreolated By the Govit of India for giving

temporary

Hovi  of Tnod

v Mindstry of Communication vide its

BTN-11 dated @7.12.1999 lag

specifically  stated that the Casua

havie not rendered at least T4 ays davs in

the case of Administrative DMffices oheerving 5 days

& wemk ) of VICE Lnoa vear on the date of issue

order shouwld he

~

they

vy, the  Commitiss

cordingly. b

after careful consideration, found only 8hri Hugi

Das o worked for 248 davs in

YE&T,  but was not engs ot AL LBE, 98

wards dn DOT. The Commit

mend  his name fop

was forwarded to the Chief General
Telecom, Guwahati for decision before final dispos-

hation.

of the atorssaid le

anmexed hereto and marked as

o oy
E\’J‘!T = j e .;[“

LIRE-T .,
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4, T itk v ter the stz e
in paragaphs 2,03 4 the deponent states that  on
the date of passing of the order f.m. 25,10.2000 o
orior to that, the petii ware not o in engagee
ment under the respo auch the question
of disengagemsnt and/or alliowing them to  contimue
i ﬁﬁﬁ ariss since they dgmfmn*enwew prioe o
gate  as per the Govlt of  Indie’s circulars
issued from time to time. Thersfore, it is apparent
th&t» There is no wilful disregard oe violation of
ig Mon ble Tribunal. Fovr e,
the -applics 5 ave ﬁiﬁl@ﬁﬁ
T ikna ble Tribunal gnairﬁ hained the dinterim order
dated 20182008 by misrepresentation of facts ard,

the "“”+vav petition as well the Ori
il Lo b@‘ﬁi%miﬁﬁﬁﬂviﬁ Pimines
and  submits
bl aborwe, e Jtimﬁwwvfanpilﬁﬁnim
were discontinusd at a prior dete before passing of
The intsrim  order on 28,15, 2000 and as BUE v the
responderits considering all aspects of the order,
have nobt given effect of abiis ouo anhs tﬁé
order, which in fact this Hon ' ble Tribumal did nh;
Corbde o fpd




syt w1 ol e

pass ., Therefors, bhere

4 obo o bhe ordes deted 28, L0 ZOBS

&

=N

of  this  Hon ble Court. In o doing so,
thare is any unintentional vicolation, the deponsnt

Fon  hils

tenders unconditional apology befores this

Tribunal for the nez. The deponent has its highest

FrE

to the orders passsd by

ral  and  in bhe ine

implensnt  the order

fryy Bhis MHonbhle Tribumal did no

arvhe

cazse of the applic

to the interim order, was handicappsd fto give

tus gquo ants’ to bths o

Lhe Momn  ble Tribunal. In fact this Mon " ble Tribunal

&

the interim order on divecting

disengage  the petitionsrs. Howsver, as

.
ts werse  already  dis

above, &

sy cpue

we,F, @108, 2008 and as s

them, which not orders fry bhds  Honble

bl

Tribumal, does not arise.

; g
H

Mat wnder the facts and circumstances stalsd

™
Fy

contemnpt

above, 1t is & fit
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Tiable to be dismissed and the notice

issued on the answering deponent be discharged.

i

¢ That the statemesnts made in  this  paragraph

1, &

L
ifi

made in paragraphs

true to omy knowlsdges, those

= made in paragraphs 2, O
4, S heing matters of record are trus to my

Bl ieve o De-

L

information derived therefrom which

gions before

frue and the rest are my humble submi

thise Hon ble Cowet.
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e b
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BEFORE  THE
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ENTRAL & MINISTRATIVE TRIBUNAL

GUWANATT BENCH, GUWAHATI.

ﬂ_,gf,__w,y €2a t-'“ £ 4 fa r-=

IN THE HATTER OF =

CONTEMPT CABE NO. 44/ 2000
g a4 04 WD FS5T[Ae~e
Sujit Kumar Dag & 15 Others .
ewe FETITIOMERS Ty

NETRLLS

1. Bhri C.R.MNMair,
General Manager, Telecom
Circle, Silchar Division.

2 Ghri B.B.Chakraborty,
Qub-divisional Engineer
Telecom (Gr.), Haflong.

A Shrd Anian Dutta Choudhuery,

Sub~Divisional Emgihemry

Telecom (Fhones), Haflong.
RESFONDENTS .

""" A

IN THE MATTER OF

Affidavit—in-opposition filed by the

respondent/ alleged c¢ontemner No.l.

SHOW CAUSE REFLY

Anjan Dutta Dhouwdhury, aged about

zently working as Sub-divisional

Contd. .p/-
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(Grouping), Telecom, Haflong,Bharat Sanohar

& Doverpment of  Indisa Enterprise,

RTaTal !

firm and
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. L That T am the Respondent No.o3Z
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=i, bhe interim order

By the Hor ' ble Tribunsl

pk order for maintaining stalus  quo
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fore, Lhe

. ingofar the answering respondent is concerned.
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g, Thereforse, there is no apparent wilful viola-

D order o VL LE L BBGR

ion and/or dis

of  this Hon'ble Court. In doing LF o how

s oany unintentional violation, the deponens

apology befors this Honhie

regard to the
mal  and  in
implemsnt  the orde

batt sinces the interis order
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W
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PRy

the applicants were

AR

sngage them, which was not

TR N Wil

£ a That under the facts and circumstances

above, 1t is a it case whers the instant  oon




L&

provesding ls liable to be dismi

ed and the nohbice

sued on the answering deponent be discharged.

7 That fthe statements made in  this praracranh
antd those made in paragraphs A . S Al e

true to my knowledge, those made in paragraphs 2, 3

4 , B oeing matters

trus Lo my

information derived therefrom which | helisve to b

true and the rest are my husble submissiors

lh"m Hom ble Court.

Aarnd I edogn this affidavit

at Buwhati,

rgtk day of

Tdentified by

18 2- Q\O-Gi Deponent. .
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THE CENTRAL ADMINISTRATIVE TRIBUNAL: yBUMARATT BENCH

csumuau ,_,,........J

Contemnt Fetition No. 4% 7P001
(on 357/%0s)
€ -

Suiit Das & Dres,
' ewss Peibitioner

- g -
Bhwi T.B, Nair & DOrs,

res Ombemners

REJOINDER TO THE REPLY FILED RY CONTEMNERS NO. 1., 2

AND 3

1. That the Petiticoners have received the copy of  the

fffidavit-in-opposition  filéd by contemners No. 1, &

and 3 and have gone through the same, Save and guept
the statements whichvarw not  specifically admitted
herein  in helow way be treated as total denial. Bince
both  the replies the identical the Petitioners beg  to

file a consolidate reioinger.

2. That with regard to the statements made in paraygraph

-

i of the Affidavit-in-opposition the Pebilioners oF Fer

Cam comment on b

i}

da That with regerd Lo the statemenis made in paragraph
2 uf the Affidavit-in-opposition, the Petitioners while
denying  the contemners mads therein beg to stabte  thatb
they were in emploveent on the dote of order of this
Hon 'lrle Tribunal. The contemners just after’thﬁ receipt
of  the notice from this Hon'ble Tribunal disengages

thie FPetitioners violating the order dated 29, 10,2000

W




w

3

- e
H)

pazesed by the Hon'ble Tribunal. The o dhev n&gged by the
Hon'kle Tribunal is  very clear and rnamb Louoes
cmn{ﬁiﬁing two parts navely not to diﬁanéagm them and
o allow them in thely respective services. The
Fespondents hav&'dealtAwith tnly the 1st part in  Lhe
fresent  reply. And hence the contemners are gullty of

violation of order dated 88.10,8000.

4o That with regard to the statements made in pavagraph

d4  aof the Affidavit-in-opposition while denving the

i’}

a,._i

=

ot

e
-

]

=

s
F2d

i

E

ng  made  therein reiterate and reaffirm  the
statement made in the O as well as in the O.F. Since
the aunténtioﬂ arg based on mevit of the case of the
Fetitioners beg to rely on the statement made in Lthe 06

for sake of brevilvy.

S That with regard to the statements nmade in
paragraphe 4 and 5 of the Affidavit-in-ppposition  the
Fehtitioners deny the correctiness of the same and beg to
state that since the order dated 85.10.2000 haz left no
scope of clarification hence noncompliance of the same
haw  resalied willful and deliberate violation of the
sald  order dated E5.10.2000 and  appropriate  orvder

punishing the contemneras be isswved as pey law.

b,  That wikh regard  to bthe statements made in
paragraphs & ang 7 the Petitioners deny the correctness
af  the same and beg to state that the Contemners haws
willfully and deliberately have violated the order

dated 25.10.,20000 passed in DA No. 357/83000  and  hence

they are liable ton be punished as per law.

Affidavitoeoseaawn



AFFIDBANVNIT

1, Bhri Bujiit Das, aged aboub AR years, son of
&nanta Das, presently working as Dasual HMajdpor, under
SDOT, MHaflong do hereby snlemly affirm and state as

Feoolloess

1, That I am one of the petitionsr in  this ingtanl
petition, converspant with the famts and cirocusstantes

of the case and as such coapebent Lo swear this

affidavit. 1 am alss doly auvthorised to  swear  this
sffidavit en behalf of &1) the petitioners. -
Y
2, That the statements made in this affidevit and in -
>

Lhe accompanying appliication in paragraphs
’ o~

by 1> are btrup tp ey kpowledge

thase made in  paragraphs 3,4,5%C  are matters of

recordas which 1 verily believe to be true and the rest

gre my humble sobaissions before this Hon 'ble Dourt.

And I sign this affidavit on this the Q(RLday ot

February 2001,

Tdentified by me 3

Mo /glww ‘ Daponent e

Advocate  oxdtPesle
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